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_ The following Bill was introduced in the Andhra Pradesh
~ Legislative Assembly on 18™ March, 2023. '

L. A. Bill No. 3 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH DOTTED
LANDS (UPDATION IN RE-SETTLEMENT REGISTER) ACT, 2017.

- Be it enacted by the Legistature of the State of Andh ra Pradesh in the
Seventy-fourth Year of the Republic of India as follows: -

) o (1) This Act may be called the Andhra Pradesh Dotted lands (Updation short Title and

in Re-settlement Register) (Amendment) Act, 2023.

(2) It shall be deemed to have come into force with effect on arid from
the 29 December,’2022.

Commencament.

2. In the Andhra Pradesh Dotted lands (Updation in Re-settlement Amendmentof

Register) Act, 2017, in section 2, for clause (b), the following shall be
substituted, namely,- |

“(b) “Dotted Lands” means the lands against which dots were

marked in the pattadar column and/or remarks column of the Re

Settlement Register or lands where the pattadar column and/or
remarks column of the Re-settlement Register was left blank or
lands where the expression “Anadheenam” is mentioned in the

J-1/61 [1]

Section 2.

Act No. 10 of
2017.
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Repeal and
savings.
Ordinance No. 16
of 2022.

g

pattadar column and/or remarks column of the Re-settlement
Register, during the Resurvey and Settlement operations.”.

(1) The Andhra Pradesh Dotted lands (Updation in Re-settlement

Register) (Amendment) Ordinance, 2022, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or

taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

Some of the District Collectors have informed that there are lands
in their Districts where the pattadar column and remarks column of the
Re-settlement Register have been left blank at the time of Resurvey and
settlement registers. Farmers are now filing applications for Updation of
such lands in RSR as patta lands in terms of Andhra Pradesh Dotted

‘lands (Updation in Re-settlement Register) Act, 2017 (A.P. Dotted Lands
Act for short). Since it was observed thatin RSR the lands were recorded
blank in pattadar/remarks columns, the provisions of the A.P. Dotted
Lands Act could not be applied in such cases. Therefore, Collectors have
requested that lands with blanks may be permitted to be removed from
the list of prohibited propeﬁies in terms of the A.P. Dotted lands Act.

The District Collector, Anakapalli has requested to provide a
mechanism to de-notify lands from the list of prohibited properties notified
Uls 22-A of Registration-Act, 1908, which are classified as Government
Dry/Wet/ID and where the remarks column of the RSR shows the
expression “Anadheenam”. The Collector has requested that such lands
may be permitted to be removed from the list of prohibited properties in
terms of the provisions of the A.P. Dotted Lands Act.

The present Bill seeks to provide for removal of “Blank” Lands
and “Anadheenam” Lands from the list of prohibited properties under
section 22-A of the Registration Act, 1908, in terms of the provisions of
the A.P. Dotted Lands Act.

: Accordingly, it has been decided to amend the Andhra Pradesh
Dotted Lands (Updation In Re-Settiement Register) Act, 2017.

As the Legislature of the State of Andhra Pradesh is not then in
session, having been prorogued, and it has been decided to give effect
to the above decision immediately, the Andhra Pradesh Dotted Lands
-~ (Updation in Re-settlement Register) (Amendment) Ordinance, 2022
(A.P. Ordinance No. 16 of 2022) was promulgated by the Governor on
28" December, 2022, which was published in Andhra Pradesh Gazette
dated 29" December, 2022.

The bill seeks to replace the said ordinance and to give effect to
the above decision.

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS.
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- MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE

AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Dotted lands (Updation in Re-settlement

- Register) (Amendment) Bill, 2023, after it is passed by the Legislature

of the State may be submitted to the Governor for his assent under
Article 200 of the Constitution of India.

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS.

P.BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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